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Cm TBAh  Aa^INlSTRATlVE JABALPUR B£NCH,. JABALPUR

Original Application No, 597 of 200 4

Jcibalpur,! this the 27th day of July,; 20 0 4

Hon 'ble Siri M .P * S i n ^ , '  Vice C3iaiiman 
Hon 'ble  £Jiri Madki Mohan,' Judicial Monber

I.L #  Joshi,, Dy, Chief Sigineer 
(Boiler),! Govt, of 5adia, Ministry 
of ilnance»' Security Paper Mill,!
Hoshangabad (MP), Applicant

(By Advocate - £hri S, Gang\3li on b d ialf  of Siri M , Sharma)

V e r s u s ,

1 , ^ e  Secretary,
Ministry of Einance,' Govt, 
of India, North Block,:
Caitral Secretariat, Hev/ D ^ i i .

2 , Joint secretary (C&C),t 
Ministry of Einance,; Govt, of 
5ndia, D^artm oit of Economic 
Affairs,; Kortli Block,: CiOitral 

Secretariat,, New Delhi-110001*

3, ^Qie Goieral Manager,’
Security Paper Mill,j '

Hoshangabad (f'lP) ,

4 , R , Krishnamurty,)
Dy, Chief Q ig in e ^ ,
Security Paper Mill,i

Hoshangabad (MP) • • • •  Respondents

0 R D E R (Oral)

By M .P , Sincji, Vice C3:iairman -

By filing  this Original %>plication^ the applicant

has s o u ^ t  direction to the respondaits to give the 

officiating  charge to the post of C3iief aigineer as per 

seniority,

2 , Heard thie learned coxaisel for the applicant,

3 , Ihe  brief facts of the case are that the applicant is

working as D ^ u t y  Qiief aigineer (Boiler) in the Security 

Pcper M ill posted at Hoshang^ad, According to him one
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junior ^ r i  R, Krislmamurty, Dy, C3iief aigineer (£a.ectricai; 

has been given the officiating  charge on the post of 

ChieE ihgineer. He further stated that the post of Chief 

aigineer is  a promotional post. T i n  now the respondsits 

have not held  any DEC to consider the D ^ u t y  Chief Qigineers 

for promotion to the post of Chief aigineer, Ihe  respondents 

instead have givati officiating  charge to one Shri R , 

KrLshnarau2rty, vlio is  junior to the applicant. In this 

cx»nhaction the applicant has submitted a r^resoitation  

dated 19th July,., 2004 (Anne>cure A-s) to the General Manager 

Security Paper Mills,- Hoshangabad. But t ill  nov/ the 

rqjresentation of the applicant has not beai decided by

• the respondoits. Haice,^ this Original Application,

4. 3ii the circvttistances,] we feel that aids of justice  

would be met,j i f  we direct the General Manager,' Security 

Paper M i n s ,  Hoshangabad i . e .  respondait No, 3 to consider 

and decide the rpresentation of the applicant <^ted 19th 

July,- 200 4 (Annexure A-8)#' bypassing  a Speaking,? detailed 

and reasoned order v/ithin a period of one month froti the 

date of receipt of copy of this orddc. We do so accordin^y. 

The applicant is also directed to sa id  a copy of this 

order as well as the copy of "tiie petition to the respon- 

dait No, 3 iranediately,

5 ,  Accordingly,! the Original Application stands 

dLspos'ed of at the adnission stage i t s e l f .

(E'ladan Itohan)— — - (t4.P. S i n ^ )
Judicial Mquber Vice Chairman
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